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Hon'ble Mrs. Lakshmi iuaminathan, Member (3)

Shri Ashok Kumar Wasudeva
ateno Crade 'u'
AFA(GS)*s Office
Ministry of Oefence (Fin)
Neu Uelhi,

(By Aavocate: 3hri Ashish Kalia)

Versus
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Hon'ble Mr, V, Ramakrishnan. Vice Chairman (A)

De have heard Shri Ashish Kalia, learned

counsel for the applicant and Shri H,K, Ganguani,

learned counsel for the respondents.

2, The applicant a Stenographer in the Defence

Ministry, is aggrieved uith the action of the

Department in refusing to foruard his name for

consideration for the posts of Stenographer in

Naval Attache's Office and Air Attach's office

High Commission of India London, We find that

the Department did not foruard his name as th#

applicant uas undergoing a penalty of uithholding

of one year's increment uithout cumulative effect
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uhich was current during the relevant period,

l»ie may mention that he has challenged the penalty

order in O.A. 2416/93 uhich uas disposed of today

by us separately and the OA uas dismissed.

i^ven otherwise he has no automatic right to

get his name sponsored for foreign assignment

irrespective of suitability,

3, In view of this, ue find no merit in the OA,

The OA accordingly stands dismissed. No order as

to costs.

(l*lrs, Lakshmi Suaminathan)
Member (0)

vt c.

(V,Ramak rish nan)
Vice Chairman (A)


